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(c) whether any enquiry into the cau. ~ 
of this accident has been made ; and 

(d) if so, the findings thereof? 
The PlU'liamentary Secretary to the 

Minister of Railways and Transport 
(Shri Shahnawaz Khan) I (a) At about 
1'28 hours on 30-9-1955 while No. 306 
Down Mokameh-Howrah Express was 
leaving the Down Main Platform of 
Jhajha Station of the Dinapore Division 
of the Eastern Railway, it collided with 
an engine and a Rest Van which were 
standing on the main line near Signal 
No. 26C. 

(b) 18 persons received minor inju s 
The approximate cost of damage to 

Railway property was Rs. 870/-/-. 
(c) and Cd) An enquiry into the accident 

was held by a Committee of Senior Railway 
Officers and their finding is that the collision 
was caused by the despatch of train 
No. 306 Down from the station whil~ the 
line ahead was obstructed by an engine 
and a rest van. . 
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~t ~. N. Tiwlll'y I May I know 
w~e~er m view of the fact that the accident 
Within !he yard of the station has. been 

necessari1y caused by the negligence of the 
station staff, what action has been taken 
against them, and may I also know whether 
the engine itself was placed on the line 
ahead by sJme members of the staff ? 

Shri Shahnawaz Khan: This par-
ticular accident was caused by the negli-
gence: of certain railway employees. An 
enq.ulrr ha~ been held into it and suitable 
action IS bemg taken. 

Pandit D. N. Tiwary I May I know 
what is that suitable action ? 

Shr! Shahnawaz Khan I Normally 
of police, does not intervene, we take imme~ 
d18~e action. B~lt the civil police are quite 
en~ltIed to s~ep In and, in the case of such 
Railw~y aCCidents, the people responsible 
~re med throug.h the courts. The police 
mtelld prosecuting these negli¥ent emp-
loyees. Theretore, we are waiting till the 
police action has been taken. 

Pandit ·D. N. Tiwary I He answered 
tkat suitable action is being taken. What 
is that action? 

Mr. Speaker: Order, order. I am 
going to the next question. 

Railway Corruption Enquiry 
Committee 

·756. Shri T. B. Vlttal Rao: Will 
the Minister of Railways be pleased to refer 
the reply given to starred question No. 1784 
on the 14th September, 1955 and state: 

(8) how many of the remaining 93 
recommendations of the Railway Cor-
ruption Enquiry Committee have since 
been accepted by Government; and 

(b) the steps taken to implement them? 

The Parliamentary Secretary (0 the 
Minister of Railways and Transport 
(Shri Shahnawaz Khan): (a) and (b) 
A Statement is laid on the Table of the 
House. [See Appendix V, Annexure NO.2) 

Shri T. B. Vlttal Rao I On the 25th 
of last month, while replying to the de-
bate on railway regrouping, the hon. 
Minister said that on the Central Railway~ 
divisional set-up would be mplement.d, 
but in this statement, it is stated that the 
whole question of divisional set-up is under 
examination. In the Central Railway, 
two months ago, orders were issued for 
divisional set-up at Secundcmbad and it 
has been sub.sequentIy postponed. May I 
know at what stage the question of divisional 
set-up on the railways is? 

The Minister of Railways and Trans-
port (Shrl L B. Shastri) I During the 
last debate which was held in connection 
with regrouping, I did say that we do want 
to take up divisionalisation of the various 
railways as early as possible. It is true that 
there is some delay in setting up a divisional 
organisation on the Central Railway. The 
Board has agreed, but on the accounts side 
there was some difficulty in connection 
with the staff who had to be transferred 
from one place to another. Therefore, 
the Accounts Branch was somewhat hesi-
tant in accepting the proposal which the 
the Railway Board had considered about 
the settling up of a divisional organi-
sation. But the Accounts Branch has 
also now reconciled itself and steps for 
divisionalising the Central Railway will 
be taken up immediatdy. 

Shri T. B. Vittal Rao: Could I 
know whether the examination of the 
whole report will be completed by the 
time the budget for the next year is pre-
sented ? 

Shrl I.. B. Shastri :. I hope so, but 
in any case, it is possible that a few points 
IIlBY be left over; but our efforts will 
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be to finish and complete the considera-
tion of the report befor~ tl:e budget is 
taken up. 

Shri SlDha.an Singh: ~ay I know 
the result or action, If any, taken against 
the official who had refused to give open 
delivery to Gandhi Ashram of a parcel 
as reported oy the Corruption Enquiry 
Committee because the Gandhi Ashram 
did not pay any illegal money to him? 
What action has been taken against that 

-of6cer ? 
Shri L. B. Shaatri: I am not in a 

position to answer this question. 

Mr. Speaker: J do not know the 
connection of this question with the 
matter at issue. 

Shri L. B. Shaatri: J can teIl him 
that I have r'ceived a complaint from 
-Gandhi Ashram very recently and the 
matter is bdn~ looked into. We have not 
received the final report. 

Shri A. M. Thomas: May I know 
whether the Railway Ministry has esti-
mated the additional financial commitm~nt 
that is necessary for the implementation 
of the the recommendations of the Cor-
-ruption Enquiry Committee and if so, 
how much will it come to ? ' 

Shrl L. B. Shaatri: We have not 
considered it, and I do not think the 
expendlturs will be very high, out, in any 
<:ase, we shoul~ be . prepared to ~pend as 
much as possible 1D order to eradicate 
-corruption. 

Alagelan Committee 
·757. Shri nabhl : Will the Minister 

of Ran"aY' be p'eased to refer to the 
reply given to starred question No. 937 on 
the 20tn August, 1955 and state: 

(a) which of the recommendations 
of the A1agesan Comtnittee have been 
implemented; 

(b) whether any of the recomme n 
dations have not yet been implemented 

-and 

(c) if so, the reasons therefor ? 

The Parliamentary Secretary to 
the Miniater of RalI"aya aDd Tranaport 
(Shri Shahaawu Khan) : (a) to (c) 
Two statements are placed on the Table 
of the Sabha showing respectively (i) 
the reoommendations which have been 
implemented; and (ii) Uloae under im-
plementation together with the reason 
therefor. [S" Appendix V 1IDllcxur! 
NO.3]. 

. Shri Dabhl : In statement lii), it 
31 aald that departmental catering 
has already been introduced en the 

Northern Railway and that on other rail-
ways it is expected to be introduced on or be· 
fore 1-4-1956. May I know whether depa~
mental catering will be introduced tn 
all the railways where at present the cater-
ing by Lcontractors continues ? 

Shri ShahDawaz Khan : No, Sir, 
certain stations have beem selected and 
departmental catering will be introduced 
only on those selected stations. 
In the case of the. Western 
Railway, the hon. Member will be interest. 
ed to know that Ratlam, Mehsana and 
Ahmedabad are the stations selected. 

Shri Dabhl I Am I to understand 
that in all other stations catering by 
contractors will continue ? 

Shri Shahnawaz KhaD : Yes. 

Shri Dabhl I In the statement it is 
mentioned that, "it has now been 
decided to rehabilitate the sman contrac-
tors. .. 

May I know how the Governmen 
propose to rehabilitate them ? 

Shri Shahnawaz Khan : The high. Ii 
powered Alagesan Committee have re-
commended that the holdings of very. 
big contractors will be reduced. 
When we reduce the holdings of big con-
tractors, those contracts will be 
given to the displaced contractors. 

Great Ealrtern Shipping Compan1 

.7S&' Ch. RBghublr SiD~h I Will the 
Minister of Transport be pleased to 
state : 

(a) whether it is a fact that Govern-
ment advanced a loan to the Great Eastern 
shipping company for the construction .of a 
":~cr1 at Visakhapatnam ; and 

(b) if so. the amount ""(.1 the termS 
and conditions of the lo~" ? 

The Deputy Mlnlater of RaU"ay. and 
Tranlport. (Shri Alag8aan) I (a) and 
(b) Yes, A loan of Rs. 72.25 lakh., 
payable in instalments, was sanctioned 
to the company in April, 1954 for the c0n-
struction of a ship at the Hindulltan 
Yard. A statement is laid on the Table 

- of the Sabha giving the terms and COR-
ditions of the loan. [Set Appendix V 
Annexure NO.4]. The Company drew 
the first instalment of Rs. 14' 45 - lakha 
in August, 1954 but later they refunded. 
the money to Government as they found 
it necessary to cancel the order on the 
Yard on account of delay in the 
anticipated time of' conatructioll aad 
. .aelive". 




